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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL A
NEW DELHI
O.A. No. ccp- 129/98
T.A. No. 159
DATE OF DECISION__ 3,12.90
Brabis D Petitioner
Ms, S.lapend Advocate for the Petitioner(s)
. Versus, . .
Smt o Devika Chitke Respondent
Mrs 4B+Sunita . Rae Advocate for the Respondent(s)
.CORAM
The Hon’ble Mr.

G.Sresdharan Nair,V.C,

- Titz Hon’ble Mr.  .p ¢, 3450, M(A)

4
Whether Reporters of local papers may be allowed to see the Judgement ? P

To be referred to the Reporter or not ? K

1

2 .

3. Whether their Lordships wish to see the fair copy of the Judgement ? o
4. Whether it needs to be circulated to other Benches of the Tribunal ? }< '

e

(G.SREDHARAN NAIR)
Vice-Chairman



' Hon bls Shri G, Sreedharan Nair,u.c. -

to recaive the notice of the Same and under .pretest he

pesting .rder as: Seniar Clerk Headquarters

'Iﬁ THE CENTRAL ADMINSSTRATIVE TRIBUNAL
PRNICIPAL BENCH, NEW DELHI

C.CePoAs 129 of 199

(Arising out of OA 1507 ef 1987 )

Date of .rde: 3.12,15990

Prabir Daas ' © ee . Petitiaener -
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Smte Devika Chitkera and ethefe,..- Respondents

; Feats, P
- Gt . X Memme sy s v

CORAM: Hon'ble Shri G.Sre-dharan Nair, Vice-Chaiman

Hnn'ble ‘Shri p.o. Jain, Namber (A)

Mmummmmummn t Py S, Janani. .
Counsel for the spendsnts 3 Mrs, B, §unita Rag
ORDER
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. In this petitien, the appl;cant in_ tha .8tiginal

applicatien has prayed to init;ate contempt preceedings agsirst the;‘

' Senicr Parsennel ﬂfficar, the 2nd rlSpondent, and for iSSue .of certain

directions te the 3rd reSpondent te take the pet;tioner .an duty

lmmadiately, payment of 83lary as well as tg consider extension ef
tenure,

LR

2, In the reply filsd by the Tespandents, it is stated

that pursuant te’ the final erder, . orders were passed,en 5.5.1990

raveking the suspensien of the petitioner but the pst;tienar Fefused

.@ccepted the;

Further stated that towards dues,

- _jt/x’

the petitigner has been Pr'“&ﬂﬁi\m,

».dated 14,6,1990, It 14 .
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abeut Rs,42,723/-,

3. ‘Counsal of tﬁa pbtitiqnupﬂﬁubmiﬁtqd,th@t\SiUQ. .,
the.directiaﬁiuin.the_ﬁinalmorderﬁhas.ntt,bgan comp lied with in
time, the 2nd respendent has te be proceeded against.. We are not
satisfied that there is a case for .preceeding against sither
the 2hd respondent or the other respendsnts,

4s The direé't_ian in the fi,r;al..e:dyr.',_i.ssuﬁéc_hte the
2nd respondent was "to revcke the §uspansienlﬁoxthwithuinqmto‘
permit the applicant te jein duty"; It is stated in the reply
that though the re&ocatian, was made by . the erder issued op . .
5.5.1990, fhs petitiener refused to accept the notica_if_the”s;me.
Though this plea is denied by the petitioner, it is net disputed
tha£ the petiticner. has accepted the pesting order ag Senior
Clei‘k. Headquarters, by, the order dated 164,6,1990, In the
circums tances, it cannot be said thgt.thare"hag,beqn,any wanten

fleuting ef the dirsctien in the final erder warranbing thﬁ,_,

initiation of centempt precesdings against the 2nd resPQndent.

'S¢ As regards the qispu;:_Sl{nent of dues, it is net
disputed that an ameunt pf'Rs.az,ooo/-Acqq; has been received
by- the petitioner, _Hmwever,‘ceuﬁsel,9f thg“petitien£r,submittgd_
that on a c-rrgct>cglculation,‘th@.amqunp_m@;;_pg semething more,
In case the petiticner has Q,qaée”that the entire amount . payable
te him towards dues has not beesn paid, it is epsn ta the

petitioner to pursus the matter in an original'application.

6. Lastﬁly,-it was Submitted by ceunsel of the

petitionarrthat the pstitioner sheuld have been alleusd axteneion-uf
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tenure,\#o ars afraid,

M\

that again is a matter nat falling within

the scops of contempt preceesdings,
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Member (A)

EyMahte

3.,12,90

/
of the foregoing, this petition is closad}
o AlSclhaaged -
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(G,Sraedharan Nair)
Vice~Chairman



